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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALCORE BENCH, BANGALCRE

Commercial Com;lex (BDA)
Indiranagar Bangalore-38

Thursday, the 20th day of February, 1986.

Present
Justice Shri G, Ramanujam, Vice =Chairman (Madras Bench)

in
Application Neo,28/1986(F)

Xavier Francis Carrick
R/C 20, !utton Butcher Street,
Carp Belgaum=590001. - Applicant

Versts

1. The Adjutant General,
Organisation Directorate/
gﬁgvlﬁfpgrs) ia).

eadquarters
DHQ PO,, New Delhi=1100

2, Oificer=in=Charge Records,
The Maratha Light Infantry,
Belgaum=590000 - Respondents

Applicant above named in the Applicstion above menticned (copy
already enclosed to this Tribunal's Notice dated 21,2,86) has prayed
for an interim order for reinstatement in service pending fimal
decision on the Application for the reasons stated in the
Application.

ORDER

The interim order as prayed fer, is not granted at this stage.
However it is found to be a fit case to be considered and disposed
of as early as possible.

Given under my hand and the seal of this Tribunal%
| @%’Me
Dy. Registrar
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CE’JTF f?’,L ;’h ut -aﬁl ‘\Tih‘t 3&4‘&;
BANGALCRE BENCH '

Commercial Complex{3DA)
Indiragnacar
Bancalore « S6C 038

THE HON'OLE “EMBER (J) $ SHRI CH, RAMAKRISHNA RAC
THE HON'BLE MEMBER (A)As SHRI L.H.A, REGU |

Xavier Franeis Carrick,
R/0 20, Mutton Butcher Stmt.
Camp Belgam 590 C01 Cewe Applicant

VEESUS
nin sation nimctermlﬂrg 1 (Fersi{a)

Ar'ay Headqg uartera
D PO New Delhi - 110081

2, OfficerwineChary
The Maratha L1£ mfantw,
| Beloaum =

)

eee Respondents

Applicant present in perscn. Shri M. Vasudeva Rao
present for Lespondents. Applicant prays that he maly b
permitted to withdraw this application with liberty to fne

- another application, This applieetim is therefore dismissed
as withdrawn, The applicant is at liberty to take such
further steps as he deeoms fit, |

Given under my hand and the seal of this Tribunal,
this 26th day of June 1986,

‘ hx;l-r/ﬁ; Vasudeva hao
+ Gentral Govt, §tand1t£g Counsel,

“ !ﬂ@ Cobrt of Karnataka Buldin ‘ ‘ J)
A Bangalore = 560 ml " , ‘6\' M\QO
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